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0.O884OF200 
Cuttack,thjs..the 23rd day of Sept.,2004. 

Suresh chdra Moharana. 	,.•• 	 App1ic zn t, 

-Vrs- 
Union of In 0. ia 	Ors. 	 Responent.... 

FOR IN STRUCTIOi'S 

hether it Joe referred to the reporters Ornot7Nk 

Ihetheic it be cjrcuiatc to 11 tI3e L3 -icIes of the 
Cn.tra1 A~Rmin 	Tti1 or not? 

(M,R.iio1 T1) 
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CTTRAL ADL1r1 ISTRATIV TR13TNAL 
CUTTACK: 	CL: CUTT?CK 

0Ljnr a]. 	Ii a itj.onYo.684 of 2002 
Cuttc',thi. the 2rd  6.ay of epte ier, 2002 

CO RAM; 

ThE LONOTJRAi3LE MR. i3•N • SCM, VICE-Cl IRU1 
A N D 

TLE LON ' LE MR. M. R. MOl' TY, i 41ER( JUDL.,) 

S RI SURESH CH DRA M0L:RN A, 
Agcc botit 31 years, 
S/o.G'r.ri.Li ibLar -ia, 
pres(-ntly i'okng s Carertcr (Skillc'$), 
Sen io Quality As;urzce EstaklisLment(A), 
lvl:Lristrj of Defcnce, At/Po :I3adrnal, 
Djstrjct-13oljr 	••.• 	•••• 	Applicint. 

By legal practitioner: M/s.}3iswjjt i'bLt-I, 
Sadasjv Patra, 
Ashutosh 2 -ida, 
P. K. Ma jh 
Avocte, 

-Vrs- 

1. Iion of Inia repLesrteJ )y 
Secretary, Min istry OfDefcr 
NEvI DEU-.I 

2 Director, 
Gen oral Qiality Asurrce, 
L).G.Q.A.(Anm,IC), 
Govtof Th1:a, 
Ministry of Defce, 
Departrnr t of Defenc%Production &Supilies, 

iQ,New Delhi-hO 0111, 

3. 	Sen br Quality Assuce Officer, 
Senior Quality Assurce EstaHlishrnent(A), 
Mm 	i s t r y of Defenca(D.G.Q.A.), 
PC: 3admal,Dist.I3olngir, 

By legal prctitjoner; Ar.i..M.i3cjse, 
Sr.St.Couse1(centra1) 

H 



0 
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J 	h 	1,ILJ413ER( JU1)ICIA: 

iii th3.s Oriçjir 1 Application (filed ir er 

section 19 of the Mmaruistrcitiv Tri6a1s ct,1985)the 

App1ict Suresh aizrdra ibharna has raised a grievc 

that though the Respondents had called for names of 

crcidates from the Employment E>h-ige for the post 

of Skillcd-Cer:ter(n response to which the name of 

the pplicant was sponsored from the Employment Exchrige 

to face recruitmit for the said :ost) a-id. althoucth he 

- 

	

	 facea the selection for the post, ri çuestion ,thc Respondents 

appon ted him as a Semi-skilled Carpter ier !ncurc-2 

'Thted 7th Octoer,l99G7as a result of which he(Applict) 

sustafred ftn rcjl loss. 

2. 	Rconts, by filing their couiter hcive 

disclosed that the post of Skilled Carptereig a 

prorrtion1 post/grade (among the Carp -iters) 	the. 

post of Semi-skilled Capentcr. 	Doing the feeder post/ 

grae ixvlc.r the Rccruitm&it iules, the post of Skilled 

Carpenter ws not evai1akle to be filled upt the first 

nstce,y direct recruItment d that in the requisition 

sent to the Lmployrnert ihmge, the post of Skilled 

C:pter was wrongly notified 	that merely. eceuse 

the vacrcy was notified to bc Skilled CarpeT. ter i' the 

recui.isition to Employment 	irge,it did not confer  any 



- .) - 
legal right, on t e Applicant to Ise appointed as Skilled 

Carpcntcr. The esporierts I ye further sahmittei that 

the ;ppljcmt havir g accepted the offer of apoointment 

(to 	e ergaged as Semi-Skilled Ca rpenter)wjthout my 

o'jection ,he is estoppc to raise ry objection flOwThe 

Rescondents hvc also disclosed that, in due course,the 

Appljct was givefl promotion as Skilled Cter(on 

the recommendation of the Departmental Promotinn 

Committee) 'it4 effect from 11-10-1999 zmd that,therefore, 

his grievances, raised after a lapse of years,js not 

sustain ait1e, 

	

3, 	e have heard Mr.S..atrs, Learned Co'ansel 

pearing for the Applic'it and LMr.A.K.BOSC,Learned. 

Sen br 3trLtjn Co-xscl appearing for the Res.or.c5ent-

Department and perused the materials placed on record, 

	

4. 	It appears that an offer of appointment 

was given to the Applicant (1'er Zrne'-ure-2 dated 

07-10-1996) asking him to join as Semi-Skilled C•rpenter 

as against 'r e'-istlncT vcancy in the pay scale of 

:.800-15-1010EE_20_1150/_ and he accepted the same 

and continued to serve the CSPOflC1CfltS1 organisation 

as such till he was ptOiThjt 	to the post of Skilled 

Carpenter i.der nexure-A/3 dated 1st November, 1999 

ant1  long therafter,he raised a grievance (in his 

representation dated 25.09,2001)claiming his initial 

1PpOintmentin the year 1996, to Ise Skilled Carpenter; 

which was rejected. irker nexure-/4 dated 17-01-2002, 



1e hve C"i-ver our mious bot sieration to 

ey the 2 - rt1cs with rcfercc 

to the v nents mmHe in the Original Application ,co lx! ter, 

arQ rejoinder etc. C\- con sideratiori,:e are convinced that 

there are flU 	t a in aele g r 1 -)un ('Ih :in this Origin al 

ppl1Ctiofl to gra.. t the reLiefs claimed by the App1icxt; 

because he acceptct the otter O f 	pointm€rit issued in the 

year 1996 md jathei the post of semi-skilled Carptec 

:r d, thereto re, he is stopped to raise his oh jectian , at 

this 0e12te stage (which he is doing long after O)tain ir rg 

pr::)mction in the year 199)as atno point of timc tjli, 

2001,he mae ry such crrievrce. 

Therefore, having faaed the selection for 

th oost of Caro3-iter,havirg acecote the offer of 

ner for tie oost of Semi 3kj11e1 Carecter rci 

h-,virg joine' tie iost in (:uestion, the Appi10E1t is 

estopper rer law to raise,at this clated stage,.y 

claim for the post of Skilled Oarpmtcr(which is a 

promotional post)right from 1996. 

7, 	3h view of the aiove,we find no merit in 

this Origin al pp1ication ;which is accordingly dismissed. 

N o co s ts, 	 lA 	
f\ 

/ic_

ry)

CLairm Gn 	 Merneer(Judicia1) 


